ACT No. VIII or 1867.

PassEDp BY THE GOVERNOR GENERAL OF INpI4A ™™ CoUNCIL.

( Received the assent of the Governor General on the 1st February 1867.)

An Act to amend the law relating to Horse-racing in India.

Waerpas it is expedient fo exempt certain transactions connected with
W horse-racing from the operation of Aect No. XXI of 1848
Feame: (for avoiding wagers) ; It is hereby enacted as follows : —

1. No subseription or contribution, or agreement {o subseribe or oontn-
.82‘:?:‘2‘.72"”20 e ;mte made or entered into after the passing of this Act,
voribe to plates, &o, 10T or loward any plate, prize, or sum of money, of the
:::zd‘:::xc‘:l‘?g"fx% value or amount of ﬁ.ve hunM rapees or upwards, to
of 1848. - be awarded to the winner or winners of any horse-race,
shall be deemed unlawful by reason of anything contained m the said Act

No. XXI of 1848,
2. Nothing in this Act shall be deemed to legalizoa.ny transaction
Nothing in this At conbected with horse-racing to which the provisions of
tolegalize loteries.  Aof No. V' of 1844 (for the suppression of all lotleries nol

authorized by Government) apply. i



